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H.RAJAGOPAl SHETTY,
INDIAN FOREST SERVICE,
DISTRICT rOREST OFFICER,
CUDDAlORE DIVISION,
CUODALmE •

...

•.."
The lands'in nd a cun urovill· in Tamilnadu

has b en' denuded d", ftg the pes't f.", decad s and has
~ been subj cted to • r 'nag.~. As a result

agricultural land $ en~shl'in1(ing e to spread
of gullies alround. Vear after year thousands of
tonnes of top soil has been removed to the sea
and Is ",here by both, wind and water. Gullies are
not only pr ading but are deep ntng ~ac'~~
bringing down" the sub s011 \Jat r level year after year.-... .. ~

~Unfortvnately the local people Bi»e not fully
aga~ bf the extent of damage that is being c used
due to the vaBieus erosive forces acting in this
locality. There is lack of organisation and eduCa-
tion. -

,
~
I
\

" .
# •

Aurovillians during the past decad or so
have b en doing a great service in the improvement
of the environment by taking suitable soil ·and
moisture conservation measures and afforestation
programmes as a part of the rural develop nt works.
They have done excellent work in the above fi ld
not only in the lands belonging to Auroville but
also helped in the improvement and proper management
of other privately owned lands in the neighbourhood.
That apart, Aurovillians are actively co-operating
with the Forestry Department in the afforestation
and soil and moisture conservation activities in
the lands belonging to the Government in and around
Auroville limits.

During the last fey years lakhs of plants
have been planted both in GiN ernment, pri vat.
and Auroville lands in associati n Yith the lOcal
people, other organisation and F'orestry Department.
The resultant change in the environment is already
in evidence by the raising level of the sub-soil
water and check in the movement of soil and cooler
groves alround. A number of gully control measures
have made many or the streams nearly perennial.
Their efforts have provid d work to hundreds of
local people, and many a baren abandoned fields
have started yielding.

Their work is still in the initial stage.
Not only the past work has to be maintained but
large area still remains to be tackled. Drinking
water to men and fodd r to cattle is still scarce.

(p. t. 0.)
,

- .,.J .
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Auroville has plenty of dedicated,' s.I'l S$ men
t.lith plenty of energy for ths"abo\l-e.,job. I hope
they will continue the go.o.dlJork they' have already

.. star ad;' nd' 'make"th., AU villa"8 odel in the
aca tur ~'of envir-anlle t, rural d vel m nt,

and e~ eel y balane land'mana~ement or
the r st ' , 'i~dia t and folio~ ,

-
,-\ •.....•.
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~':f:j!l~a~or.';;'2.~'I"
Dated: 3.4.79.
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Excerpt Auroville News 31
st
 July 1999 
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Excerpt Auroville News 7
th

 August 1999 
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Call for a meeting of the Residents’ Assembly 29
th

 November 1999 
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Excerpt Auroville News 27
th

 November 1999 
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Excerpt Auroville News 18
th

 December 1999 
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H
 W.P(C)No. 725 OF 1994
.UP 10 2; Draft, smtst; -n -PA4 -dFX-NORMAL -y -e; dumbp
L.......T.......T.......T.......T.......T.......T.......T.......T....R

ITEM No.3                    Court No. 2                  SECTION PIL
                                                          A/N MATTER

                S U P R E M E   C O U R T   O F   I N D I A
                          RECORD OF PROCEEDINGS

                   Writ Petition(Civil) No.725/1994@@
                   CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCC

  NEWS ITEM"HINDUSTAN TIMES"A.Q.F.M.YAMUNA                  Petitioner (s)

                              VERSUS

  CENTRAL POLLUTION CONTROL BOARD & ANR                     Respondent (s)
  (With appln.(s) for directions and impleading party and Office
   Report)

  With
  I.A. No. 20 & 21 in W.P.(C) 4677 of 1985
  M.C. Mehta vs. Union of India

  With
  I.A. Nos. 1207, 1183, 1216 and 1251.
  (With O.R.)

  With
  I.A. No. 2 (appln. for directions on behalf of Delhi Jal Board).

  Date : 04/12/2001 These Petitions were called on for hearing today.

  CORAM :
           HON’BLE MR. JUSTICE B.N. KIRPAL
           HON’BLE MR. JUSTICE K.G. BALAKRISHNAN

  For Appearing parties:
                        Mr. Ranjit Kumar, Sr. Adv. (AC)
                        Mr. M C Mehta, in person (NP)

  For UOI               Mr. H N Salve, S.G.
                        Mr. Krishan Mahajan, Adv.
                        Mr. K C Kaushik, Adv.
                        Mr. C V Subba Rao, Adv.
                        Mr. S Wasim A Qadri, Adv.
                        Mr. C Radhakrishnan, Adv.
                        Mr. S N Terdol, Adv.
                        Mr. B V Balram Das, Adv.
                        Ms. Anil Katiyar, Adv.

  For MCD               Ms. Indra Sawhney, Adv.

  For CPCB              Mr. Vijay Panjwani, Adv.

  For DPCC              Mr. D N Goburdhan, Adv.
                        Mr. R C Verma, Adv.
                        Ms. Kiran Kapoor, Adv.
                        Mr. Mukesh Verma, Adv.

                                                ...2/-
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                                  2.

                        Mr. D N Goburdhan, Adv.
                        Ms. Pinky Anand, Adv.
                        Ms. Gita Luthra, Adv.

  For Haryana Pollution Mr. Mahabir Singh, Adv.
  Control Board0 0        Mr. Ajay Pal, Adv.

  For NCR Planning      Ms. Shiel Sethi, Adv.
  Board

  For Delhi Jal Board   Mr. Mukul Rohtagi, ASG
                        Mr. R S Suri, Adv.
                        Mr. Jagjit Singh Chabbra, Adv.
                        Mr. Sameer Nanda, Adv.

                        Mr. Ajay K. Agrawal, Adv.
                        Ms. Alka Agrawal, Adv.
                        Mr. Y P Singh, Adv.
                        Mr. Arohi Bhalla, Adv.
                        Mr. C Sidharth, Adv.
                        Ms. Anamika Agrawal, Adv.

  For Municipal         Mr. Sudhir Kulshreshtha, Adv.
  Corpn. Ghaziabad

                        Mr. Neeraj Kumar Jain, Adv.
                        Mr. J P Dhanda, Adv.

                        Mr. V B Saharya, Adv.

                        Mr. Ravindra Bana,Adv.

                        Ms. Hemantika Wahi,Adv.

                        M/s Lawyers Associated,Adv.

                        Ms. Naresh Bakshi,Adv.

                        Mr. S.K. Mehta,Adv.

                        Mr. M.L. Lohoty,Adv.

                        Mr. Girish Chandra,Adv.

                        Mr. Pradeep Misra,Adv.

                        Mr. M.K. Diwakaran Nambordiri,Adv.

                        Mr. Prashant Chaudhary,Adv.

                        Mr. Ashok K. Srivastava,Adv.

                        Ms. Indu Malhotra,Adv.

                        M/s. Maqbool Mishra & Co.

                        Mr. Ajay Verma, Adv.
                        Mr. Pawan Kumar, Adv.

                                                ...3/-

                                      3.
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                 UPON hearing counsel the Court made the following
                                   O R D E R
................L.......I.......T.......T.......T.......T.......T....J
.SP2

                        Pursuant  to  this  Court’s  order  dated  6th
                November,  2001,  Chief Secretary, Government of  NCT,
                Delhi  has  filed  an  affidavit in  relation  to  the
                setting  up of the Sewerage Treatment Plants.  Reading
                of  the affidavit discloses that if action takes place
                in constructing the plants without any hindrance then
                at  a  point of time in future, perhaps  by  December,
                2005,  the  capacity of STPs would rise to 757.4  MGD.

                        According  to  the  affidavit,  population  of
                Delhi is increasing by five lacs per year by reason of
                emigration.   This  means that in another four  years,
                i.e.   in December, 2005, the permanent population  of
                Delhi  will increase by 20 lacs and thus again,  there
                will  be a shortfall of the treatment of sewage.   The
                affidavit  does not indicate as to what steps, if any,
                the  Government  proposes to take to meet  the  future
                requirements  of  treating the waste water,  which  is
                going to increase.

                        The projections, which have been given in this
                affidavit, appear to be based on the water supplied by
                the   Delhi  Jal  Board  and   does  not   take   into
                consideration  the  ground  water which is  drawn  and
                utilised and a part of which adds to the sewage.

                                                        ...4/-

                                          4.

                        As  of today, the sewage treatment capacity is
                442.4  MGD which is likely to increase to 497.4 MGD by
                March,  2002.   This  is far less than the  amount  of
                sewage  which  exists  and which  requires  treatment.
                Under  these  circumstances,  there is  merit  in  the
                contention  of the Amicus that unless this basic civic
                amenity of treating the sewage, which is generated, is
                made  available,  the  Government cannot  allow  extra
                construction   without  there    being   corresponding
                increase in the civic amenities.  Any such addition in
                the  construction  would lead to increased  population
                and perhaps the extinction of the river Yamuna.

                        The  learned Solicitor General submits that in
                relation  to  town  planning  the  provisions  of  the
                Environment  Protection Act, 1986 would be  applicable
                and  whenever any decision is taken in regard to  town
                planning  environment impact assessment must first  be
                undertaken,  clearance obtained and then the  decision
                taken.   Unfortunately,  the Rules  under  Environment
                Protection Act as such do not cover town planning.  In
                regard  to this aspect, the learned Solicitor  General
                wants to address arguments and give suggestions to the
                Court as to what effective orders can be passed with a
                view  to  prevent  the   river  Yamuna  from  becoming
                history.   The Central Government should also consider
                and  inform  the  Court on the next  date  of  hearing
                                                          ...5/-
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                                          5.

                whether  it  should  not  amend the  Rules  under  the
                Environment  Protection  Act  so  as  to  require  the
                environment  impact assessment for the purposes of the
                town planning Acts.

                        A  formal notice in this behalf be also issued
                to  the  Ministry of Environment & Forests.  The  NCRB
                should  also  file an affidavit as to what steps  they
                have taken in order to implement the provisions of the
                Act applicable to it.

                        The  Union  of India and the Delhi  Government
                are directed to show cause why there should be no stay
                of  the  construction of extra floors considering  the
                fact  that basic civic amenities including sewage  for
                the existing dwelling units are not available.

                        List  the  matter for further orders  on  22nd
                January, 2002.

                I.A. No. 2 in IA 20 & 21 in WP(C) 4677/85@@
                CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCC
                        The  application is dismissed as withdrawn  as
                the petitioner wishes to approach the arbitrator.

.SP1

                    (S.L. Goyal)                     (Kanchan Jain)
                    Court Master                        AR-cum-PS

539 



6685 GI/2018 (1) 

 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

 la- 4519] ubZ fnYyh] c`gLifrokj] uoEcj 15] 2018@dk£rd 24] 1940   
No.  4519] NEW DELHI,  THURSDAY,  NOVEMBER  15,  2018/KARTIKA  24,  1940 पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    मं
ालयमं
ालयमं
ालयमं
ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 15  नव�बर, 2018     काकाकाका....आआआआ....5736(5736(5736(5736(अअअअ))))....--भारत सरकार के त�कालीन पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ) तारीख  14 िसत� बर, 2006 का और संशोधन करने के िलए पया�वरण (संर)ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प*ठत पया�वरण (संर)ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) -ारा .द/ शि1य2 का .योग करते 5ए का.आ. 1132(अ), तारीख 13 माच�, 2018 -ारा .कािशत �कए गए थे, भारत के राजप� म8 उ1 अिधसूचना के .काशन क� तारीख से 60 �दन2 क� अविध के भीतर, उन 9ि1य2 के िजनके उससे .भािवत होने क� संभावना थी, आ)ेप और सुझाव आमंि�त �कए गए ह ै;   और क8 :ीय सरकार -ारा उ1 .ा;प अिधसूचना के संबंध म8 .ा< सभी आ)ेप2 और सुझाव2 पर स�यक् ;प से िवचार कर िलया गया ह ै;   अत:, अब क8 :ीय सरकार, प*ठत पया�वरण (संर)ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प*ठत पया�वरण (संर)ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) -ारा .द/ शि1य2 का .योग करते 5ए, उ1 अिधसूचना म8 िनCिलिखत और संशोधन करती ह,ै अथा�त् :--  (i) उ1 अिधसूचना म8, पैरा 14 के Fथान पर िनCिलिखत रखा जाएगा, अथा�त् :--  "14 Fथानीय िनकाय यथा-नगरपािलका, िवकास .ािधकरण और िजला पंचायत भवन क� अनुमित दतेे समय पया�वरण प*रिFथितय2 को िनधा�*रत कर8गे, अिधसूचना का.आ. 5733(अ) तारीख  14 नव�बर, 2018 म8 िविनHद�I भवन या िनमा�ण प*रयोजना के िलए िनJम�त )े� > 20,000 वग� मीटर और < 50,000 वग� मीटर होगा तथा औNोिगक शेड, शै)िणक संFथान2, अFपताल2 और शै)िणक संFथाO के िलए िनJम�त )े� > 20,000 वग�मीटर से   < 1,50,000 वग� मीटर होगा ।" 
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (ii) अनुसूची म8, मद 8 और उससे संबंिधत .िविIय2 के Fथान पर िनCिलिखत मद और .िविIयां रखी जाएंगी, अथा�त् :--  (1) (2) (3) (4) (5) "8 भवन िनमा�ण और संिनमा�ण प*रयोजनाO या )े� िवकास प*रयोजनाO और नगरी के साथ औNोिगक शेड, शै)िणक संFथान2, अFपताल2 और शै)िणक संFथान2 के िलए छा�ावास  8(क)  भवन िनमा�ण और संिनमा�ण प*रयोजना  िनJम�त )े� > 50,000 वग�मीटर से  < 1,50,000 वग�मीटर �ट�पण 1 :�ट�पण 1 :�ट�पण 1 :�ट�पण 1 : इस अिधसूचना म8 .योजन के िलए "िनJम�त )े�" पद, सभी तल2 को एक साथ िमलाकर िनJम�त या आTछा�दत )े�, िजसके अंतग�त उसका बेसम8ट भी ह,ै जो भवन िनमा�ण तथा संिनमा�ण प*रयोजनाO म8 .Fतािवत ह ै।  �ट�पण 2 :�ट�पण 2 :�ट�पण 2 :�ट�पण 2 : प*रयोजनाO या �Uयाकलाप2 के अंतग�त औNोिगक शेड, औNोिगक संFथान, अFपताल और शै)िणक संFथान2 के िलए छा�ावास नहV आएंगे ।  �ट�पण 3:�ट�पण 3:�ट�पण 3:�ट�पण 3: साधारण शतW लागू नहV होगी ।  8(ख)  नगरी और )े� िवकास प*रयोजनाO के साथ-साथ शै)िणक संFथाO के िलए औNोिगक शेड, शै)िणक संFथाएं, अFपताल तथा शै)िणक संFथान2 के िलए छा�ावास  
 िनJम�त )े� का < 1,50,000 वग�मीटर )े� और या आTछा�दत )े� का > 50 हXेटेयर 

इस मद के अधीन आTछा�दत बोड� नगरी प*रयोजना और )े�ीय िवकास प*रयोजना के िलए पया�वरण िनधा�रण िFथित और 'बी' प*रयोजना Yेणी के ;प म8 आंकन ।  *टZपण : साधारण शतW लागू नहV होगी ।  
[फा. सं. 3-49/2017-आईए.III-पीटी] िजगमेट टकपा, संयु1 सिचव  �ट� प�ट� प�ट� प�ट� पणणणण : मूल िनयम, भारत के राजप�, असाधारण, भाग II, खंड 3 उपखंड (ii) म8 का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 म8 .कािशत �कए गए थे और त�प^ात् िनCिलिखत सं_याO के -ारा संशोिधत �कए गए :--  1. का.आ. 1949(अ), तारीख 13 नव� बर, 2006; 2. का.आ. 1737(अ), तारीख 11 अX तूबर, 2007;  3. का.आ. 3067(अ), तारीख 1 �दस� बर, 2009 ;  4. का.आ. 695(अ), तारीख 4 अ.ैल, 2011 ;  5. का.आ. 156(अ), तारीख 25 जनवरी, 2012 ; 6. का.आ. 2896(अ), तारीख 13 �दस� बर, 2012 ;  7. का.आ. 674(अ),  तारीख 13 माच�, 2013 ;  8. का.आ. 2204(अ),  तारीख 19 जुलाई, 2013 ; 9. का.आ. 2555(अ),  तारीख 21 अगFत, 2013 ; 10. का.आ. 2559(अ), तारीख 22 अगF त, 2013 ;  11. का.आ. 2731(अ), तारीख 9 िसत� बर, 2013 ;  12. का.आ. 562(अ), तारीख 26 फरवरी, 2014 ;  

13. का.आ. 637(अ), तारीख 28 फरवरी, 2014 ; 14. का.आ. 1599(अ), तारीख 25 जून, 2014;  15. का.आ. 2601(अ), तारीख 7 अX तूबर, 2014 ;  16. का.आ. 2600(अ), तारीख 9 अX तूबर, 2014 ;  17. का.आ. 3252(अ), तारीख 22 �दस� बर, 2014 ;  18. का.आ. 382(अ), तारीख 3 फरवरी, 2015 ;  19. का.आ. 811(अ), तारीख 23 माच�, 2015 ;  20. का.आ. 996(अ), तारीख 10 अ.ैल, 2015 ;  21. का.आ. 1142(अ), तारीख 17 अ.ैल, 2015 ;  22. का.आ. 1141(अ), तारीख 29 अ.ैल, 2015 ;  23. का.आ. 1834(अ), तारीख 6 जुलाई, 2015 ;  24. का.आ. 2571(अ), तारीख 31 अगFत, 2015, 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 25. का.आ. 2572(अ), तारीख 14 िसत� बर, 2015,  26. का.आ. 141(अ) 15 जनवरी, 2016,  27. का.आ. 648(अ) तारीख 3 माच�, 2016 ; 28. का.आ. 2269(अ) तारीख 1 जुलाई, 2016 ;  29. का.आ. 2944(अ) तारीख 14 िसत� बर, 2016 ; 
30. का.आ. 3518(अ), तारीख 23 नव� बर, 2016 ;   31. का.आ. 3999(अ), तारीख 9 �दस� बर, 2016 ;  32. का.आ. 4241(अ) तारीख 30 �दस� बर, 2016 ; और  33. का.आ. 3611(अ) तारीख 25 जुलाई, 2018 ।  

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th November, 2018 

S.O. 5736(E).—Whereas, a draft notification further to amend the notification of the Government of India in the 

erstwhile Ministry of Environment and Forest number S.O. 1533(E) dated the 14
th

 September 2006 was published in 

exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section (3) of the Environment 

(Protection) Act, 1986 read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 vide 

S.O. 1132(E) dated the 13th March, 2018, inviting objections and suggestions from all the persons likely to be affected 

there by, within a period of 60 days from the date of publication of the said notification in the Gazette of India;  

And whereas, all objections and suggestions received in response to the said draft notification have been duly 

considered by the Central Government; 

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 

of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the said 

notification, namely: - 

(i) in the said notification, for paragraph 14, the following shall be substituted, namely:- 

“14  Local bodies such as Municipalities, Development Authorities and District Panchayats, shall stipulate 

environmental conditions while granting building permission, for the Building or Construction projects with built-up 

area≥20,000 sq. mtrs and<50,000 sq. mtrsandindustrial sheds, educational institutions, hospitals and hostels for 

educational institutions from built-up area ≥ 20,000 sqm to <1,50,000 sq.m as specified in Notification S.O. 5733(E) 

dated 14
th

 November, 2018”. 

(ii) in the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be substituted, 

namely: - 

(1) (2) (3) (4) (5)  

“8 Building or Construction projects or Area Development projects and Townships as well as for industrial 

sheds, educational institutions, hospitals and hostels for educational institutions 

 

8 (a) Building or 

Construction 

projects 

 >50,000 sq. 

mtrs. and 

<1,50,000 sq. 

mtrs.of  built-

up area 

Note-1: The term “built-up area” for the purpose 

of this notification is the built-up or covered area 

on all the floors put together including its 

basement and other service areas, which are 

proposed in the buildings or construction 

projects.Note 2: The projects or activities shall not 

include industrial sheds, educational institutions, 

hospitals and hostels for educational institutions.  

Note 3: General Conditions shall not apply. 

 

 

8 (b) Townships and 

Area 

Development 

projects as well 

as industrial 

sheds, 

 

 

≥1,50,000 sq. 

mtrs. of  built-

up area and or 

covering an 

area ≥ 50 ha. 

A project of Township and Area Development 

Projects covered under this item shall require an 

Environment Assessment Report and be appraised 

as Category ‘B1’ Project. 

Note: - General Conditions shall not apply. 
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educational 

institutions, 

hospitals and 

hostels for 

educational 

institutions 

[F. No. 3-49/2017-IA.III-Pt.] 

JIGMET TAKPA, Jt. Secy. 

  

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers:- 

 

1. S.O. 1949 (E) dated the 13th November, 2006 

2. S.O. 1737 (E) dated the 11th October, 2007; 

3. S.O. 3067 (E) dated the 1st December, 2009;  

4. S.O. 695 (E) dated the 4th April, 2011;  

5. S.O. 156 (E) dated the 25th January, 2012; 

6. S.O. 2896 (E) dated the 13th December, 2012; 

7. S.O. 674 (E) dated the 13th March, 2013;  

8. S.O. 2204 (E) dated the 19th July 2013; 

9. S.O. 2555 (E) dated the 21st August, 2013; 

10. S.O. 2559 (E) dated the 22nd August, 2013; 

11. S.O. 2731 (E) dated the 9th September, 2013;  

12. S.O. 562 (E) dated the 26th February, 2014;  

13. S.O. 637 (E) dated the 28th February, 2014;   

14. S.O. 1599 (E) dated the 25th June, 2014; 

15. S.O. 2601 (E) dated the 7th October, 2014; 

16. S.O. 2600 (E) dated the 9th October, 2014 

17. S.O. 3252 (E) dated the 22nd December, 2014;  

18. S.O. 382 (E) dated the 3rd February, 2015; 

19. S.O. 811 (E) dated the 23rd March, 2015; 

20. S.O. 996 (E) dated the 10th April, 2015; 

21. S.O. 1142 (E) dated the 17th April, 2015; 

22. S.O. 1141 (E) dated the 29th April, 2015;  

23. S.O. 1834 (E) dated the 6th July, 2015; 

24. S.O. 2571 (E) dated the 31st August, 2015; 

25. S.O. 2572 (E) dated the 14th September, 2015; 

26. S.O. 141 (E) dated the 15th January, 2016; 

27. S.O. 648 (E) dated the 3rd March, 2016; 

28. S.O. 2269(E) dated the 1st July, 2016;  

29. S.O. 2944(E) dated the 14th September, 2016; 

30. S.O. 3518 (E) dated 23rd November 2016;  

31. S.O. 3999 (E) dated the 9th December, 2016;  

32. S.O. 4241(E) dated the 30th December, 2016; 

and 

33. S.O. 3611(E) dated the 25th July, 2018. 
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United Nations A/RES/37/7

General Assembly
Distr. GENERAL  

28 October 1982

ORIGINAL:
ENGLISH

                                                   A/RES/37/7
                                                   48th plenary meeting
                                                   28 October 1982
 
 
     37/7.   World Charter for Nature
 
     The General Assembly,
 
     Having considered the report of the Secretary-General on the revised
draft World Charter for Nature,
 
     Recalling that, in its resolution 35/7 of 30 October 1980, it expressed
its conviction that the benefits which could be obtained from nature depended
on the maintenance of natural processes and on the diversity of life forms and
that those benefits were jeopardized by the excessive exploitation and the
destruction of natural habitats,
 
     Further recalling that, in the same resolution, it recognized the need
for appropriate measures at the national and international levels to protect
nature and promote international co-operation in that field,
 
     Recalling that, in its resolution 36/6 of 27 October 1981, it again
expressed its awareness of the crucial importance attached by the
international community to the promotion and development of co-operation aimed
at protecting and safeguarding the balance and quality of nature and invited
the Secretary-General to transmit to Member States the text of the revised
version of the draft World Charter for Nature contained in the report of the
Ad Hoc Group of Experts on the draft World Charter for Nature, as well as
any further observations by States, with a view to appropriate consideration
by the General Assembly at its thirty-seventh session,
 
     Conscious of the spirit and terms of its resolutions 35/7 and 36/6, in
which it solemnly invited Member States, in the exercise of their permanent
sovereignty over their natural resources, to conduct their activities in
recognition of the supreme importance of protecting natural systems,
maintaining the balance and quality of nature and conserving natural
resources, in the interests of present and future generations,
 
     Having considered the supplementary report of the Secretary-General,
 
     Expressing its gratitude to the Ad Hoc Group of Experts which, through
its work, has assembled the necessary elements for the General Assembly to be
able to complete the consideration of and adopt the revised draft World
Charter for Nature at its thirty-seventh session, as it had previously
recommended,
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     Adopts and solemnly proclaims the World Charter for Nature contained in
the annex to the present resolution.
 
 
                                    ANNEX
                           World Charter for Nature
 
     The General Assembly,
 
     Reaffirming the fundamental purposes of the United Nations, in particular
the maintenance of international peace and security, the development of
friendly relations among nations and the achievement of international
co-operation in solving international problems of an economic, social,
cultural, technical, intellectual or humanitarian character,
 
     Aware that:
 
     (a)  Mankind is a part of nature and life depends on the uninterrupted
functioning of natural systems which ensure the supply of energy and
nutrients,
 
     (b)  Civilization is rooted in nature, which has shaped human culture and
influenced all artistic and scientific achievement, and living in harmony with
nature gives man the best opportunities for the development of his creativity,
and for rest and recreation,
 
     Convinced that:
 
     (a)  Every form of life is unique, warranting respect regardless of its
worth to man, and, to accord other organisms such recognition, man must be
guided by a moral code of action,
 
     (b)  Man can alter nature and exhaust natural resources by his action or
its consequences and, therefore, must fully recognize the urgency of
maintaining the stability and quality of nature and of conserving natural
resources,
 
     Persuaded that:
 
     (a)  Lasting benefits from nature depend upon the maintenance of
essential ecological processes and life support systems, and upon the
diversity of life forms, which are jeopardized through excessive exploitation
and habitat destruction by man,
 
     (b)  The degradation of natural systems owing to excessive consumption
and misuse of natural resources, as well as to failure to establish an
appropriate economic order among peoples and among States, leads to the
breakdown of the economic, social and political framework of civilization,
 
     (c)  Competition for scarce resources creates conflicts, whereas the
conservation of nature and natural resources contributes to justice and the
maintenance of peace and cannot be achieved until mankind learns to live in
peace and to forsake war and armaments,
 
     Reaffirming that man must acquire the knowledge to maintain and enhance
his ability to use natural resources in a manner which ensures the
preservation of the species and ecosystems for the benefit of present and
future generations,
 
     Firmly convinced of the need for appropriate measures, at the national
and international, individual and collective, and private and public levels,
to protect nature and promote international co-operation in this field,
 
     Adopts, to these ends, the present World Charter for Nature, which
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proclaims the following principles of conservation by which all human conduct
affecting nature is to be guided and judged.
 
                            I.  GENERAL PRINCIPLES
 
     1.   Nature shall be respected and its essential processes shall not be
impaired.
 
     2.   The genetic viability on the earth shall not be compromised; the
population levels of all life forms, wild and domesticated, must be at least
sufficient for their survival, and to this end necessary habitats shall be
safeguarded.
 
     3.   All areas of the earth, both land and sea, shall be subject to these
principles of conservation; special protection shall be given to unique areas,
to representative samples of all the different types of ecosystems and to the
habitats of rare or endangered species.
 
     4.   Ecosystems and organisms, as well as the land, marine and
atmospheric resources that are utilized by man, shall be managed to achieve
and maintain optimum sustainable productivity, but not in such a way as to
endanger the integrity of those other ecosystems or species with which they
coexist. 
 
     5.   Nature shall be secured against degradation caused by warfare or
other hostile activities.
 
                                II.  FUNCTIONS
 
     6.   In the decision-making process it shall be recognized that man's
needs can be met only by ensuring the proper functioning of natural systems
and by respecting the principles set forth in the present Charter.
 
     7.   In the planning and implementation of social and economic
development activities, due account shall be taken of the fact that the
conservation of nature is an integral part of those activities.
 
     8.   In formulating long-term plans for economic development, population
growth and the improvement of standards of living, due account shall be taken
of the long-term capacity of natural systems to ensure the subsistence and
settlement of the populations concerned, recognizing that this capacity may be
enhanced through science and technology.
 
     9.   The allocation of areas of the earth to various uses shall be
planned, and due account shall be taken of the physical constraints, the
biological productivity and diversity and the natural beauty of the areas
concerned.
 
     10.  Natural resources shall not be wasted, but used with a restraint
appropriate to the principles set forth in the present Charter, in accordance
with the following rules:
 
     (a)  Living resources shall not be utilized in excess of their natural
capacity for regeneration;
 
     (b)  The productivity of soils shall be maintained or enhanced through
measures which safeguard their long-term fertility and the process of organic
decomposition, and prevent erosion and all other forms of degradation;
 
     (c)  Resources, including water, which are not consumed as they are used
shall be reused or recycled;
 
     (d)  Non-renewable resources which are consumed as they are used shall be
exploited with restraint, taking into account their abundance, the rational
possibilities of converting them for consumption, and the compatibility of
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their exploitation with the functioning of natural systems.
 
     11.  Activities which might have an impact on nature shall be controlled,
and the best available technologies that minimize significant risks to nature
or other adverse effects shall be used; in particular:
 
     (a)  Activities which are likely to cause irreversible damage to nature
shall be avoided;
 
     (b)  Activities which are likely to pose a significant risk to nature
shall be preceded by an exhaustive examination; their proponents shall
demonstrate that expected benefits outweigh potential damage to nature, and
where potential adverse effects are not fully understood, the activities
should not proceed;
 
     (c)  Activities which may disturb nature shall be preceded by assessment
of their consequences, and environmental impact studies of development
projects shall be conducted sufficiently in advance, and if they are to be
undertaken, such activities shall be planned and carried out so as to minimize
potential adverse effects;
 
     (d)  Agriculture, grazing, forestry and fisheries practices shall be
adapted to the natural characteristics and constraints of given areas;
 
     (e)  Areas degraded by human activities shall be rehabilitated for
purposes in accord with their natural potential and compatible with the
well-being of affected populations.
 
     12.  Discharge of pollutants into natural systems shall be avoided and:
 
     (a)  Where this is not feasible, such pollutants shall be treated at the
source, using the best practicable means available;
 
     (b)  Special precautions shall be taken to prevent discharge of
radioactive or toxic wastes.
 
     13.  Measures intended to prevent, control or limit natural disasters,
infestations and diseases shall be specifically directed to the causes of
these scourges and shall avoid adverse side-effects on nature.
 
                             III.  IMPLEMENTATION
 
     14.  The principles set forth in the present Charter shall be reflected
in the law and practice of each State, as well as at the international level.
 
     15.  Knowledge of nature shall be broadly disseminated by all possible
means, particularly by ecological education as an integral part of general
education.
 
     16.  All planning shall include, among its essential elements, the
formulation of strategies for the conservation of nature, the establishment of
inventories of ecosystems and assessments of the effects on nature of proposed
policies and activities; all of these elements shall be disclosed to the
public by appropriate means in time to permit effective consultation and
participation.
 
     17.  Funds, programmes and administrative structures necessary to achieve
the objective of the conservation of nature shall be provided.
 
     18.  Constant efforts shall be made to increase knowledge of nature by
scientific research and to disseminate such knowledge unimpeded by
restrictions of any kind.
 
     19.  The status of natural processes, ecosystems and species shall be
closely monitored to enable early detection of degradation or threat, ensure
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timely intervention and facilitate the evaluation of conservation policies and
methods. 
 
     20.  Military activities damaging to nature shall be avoided.
 
     21.  States and, to the extent they are able, other public authorities,
international organizations, individuals, groups and corporations shall:
 
     (a)  Co-operate in the task of conserving nature through common
activities and other relevant actions, including information exchange and
consultations;
 
     (b)  Establish standards for products and manufacturing processes that
may have adverse effects on nature, as well as agreed methodologies for
assessing these effects;
 
     (c)  Implement the applicable international legal provisions for the
conservation of nature and the protection of the environment;
 
     (d)  Ensure that activities within their jurisdictions or control do not
cause damage to the natural systems located within other States or in the
areas beyond the limits of national jurisdiction;
 
     (e)  Safeguard and conserve nature in areas beyond national jurisdiction.
 
     22.  Taking fully into account the sovereignty of States over their
natural resources, each State shall give effect to the provisions of the
present Charter through its competent organs and in co-operation with other
States.
 
     23.  All persons, in accordance with their national legislation, shall
have the opportunity to participate, individually or with others, in the
formulation of decisions of direct concern to their environment, and shall
have access to means of redress when their environment has suffered damage or
degradation.
 
     24.  Each person has a duty to act in accordance with the provisions of
the present Charter; acting individually, in association with others or
through participation in the political process, each person shall strive to
ensure that the objectives and requirements of the present Charter are met.
      

548 



(Dokument wurde mittels Scanner eingelesen und kann daher Fehler enthalten)

(Due to technical reasons - scanning - this text may not be correct)

UNEP - UNITED NATIONS ENVIRONMENTAL PROGRAMME
Goals and Principles of Environmental Impact Assessment

Preliminary Note

Issued on January 16, 1987

Environmental Impact Assessment (EIA)

EIA means an examination, analysis and assessment of planned activities with a view to ensuring environmentally sound and sustainable
development.
The EIA goals and principles set out below are necessarily general in nature and may be further refined when fulfilling EIA tasks at the national,
regional and international levels.

Goals

1. To establish that before decisions are taken by the competent authority or authorities to undertake or to authorize activities that are likely to
significantly affect the environment, the environmental effects of those activities should be taken fully into account.
2. To promote the implementation of appropriate procedures in all countries consistent with national laws and decision-making processes,
through which the foregoing goal may be realised.
3. To encourage the development of reciprocal procedures for information exchange, notification and consultation between States when proposed
activities are likely to have significant transboundary effects on the environment of those States.

Principles

Principle 1
States (including their competent authorities) should not undertake or authorize activities without prior consideration, at an early stage, of their
environmental effects. Where the extent, nature or location of a proposed activity is such that it is likely to significantly affect the environment, a
comprehensive environmental impact assessment should be undertaken in accordance with the following principles.

Principle 2
The criteria and procedures for determining whether an activity is likely to significantly affect the environment and is therefore subject to an EIA,
should be defined clearly by Legislation, regulation, or other means, so that subject activities can be quickly and surely identified, and EIA can
be applied as the activity is being planned.2

Principle 3
In the EIA process the relevant significant environmental issues should be identified and studied. Where appropriate, all efforts should be made to
identify these issues at an early stage in the process.

Principle 4
An EIA should include, at a minimum:

(a) A description of the proposed activity;
(b) A description of the potentially affected environment, including specific information necessary for identifying and assessing the
environmental effects of the proposed activity;
(c) A description of practical alternatives, as appropriate;
(d) An assessment of the likely or potential environmental impacts of the proposed activity and alternatives, including the direct,
indirect, cumulative, short-term and long-term effects;
(e) An identification and description of measures available to mitigate adverse environmental impacts of the proposed activity and
alternatives, and an assessment of those measures;
(f) An indication of gaps in knowledge and uncertainties which may bev encountered in compiling the required information;
(g) An indication of whether the environment of any other State or areas beyond national jurisdiction is likely to be affected by the
proposed activity or alternatives;
(h) A brief, non-technical summary of the information provided under the above headings.

Principle 5
The environmental effects in an EIA should be assessed with a degree of detail commensurate with their likely environmental significance.

Principle 6
The information provided as part of EIA should be examined impartially prior to the decision.

Principle 7
Before a decision is made on an activity, government agencies, members of the public, experts in relevant disciplines and interested groups
should be allowed appropriate opportunity to comment on the EIA.

UNEP - UNITED NATIONS ENVIRONMENTAL PROGRAMME - Go... http://www-penelope.drec.unilim.fr/penelope/library/Libs/Int_nal/unep...
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Principle 8
A decision as to whether a proposed activity should be authorized or undertaken should not be taken until an appropriate period has elapsed to
consider comments pursuant to principles 7 and 12.

Principle 9
The decision on any proposed activity subject to an EIA should be in writing, state the reasons therefor, and include the provisions, if any, to
prevent, reduce or mitigate damage to the environment.
This decision should be made available to interested persons or groups.

Principle 10

Where it is justified, following a decision on an activity which has been subject to an EIA, the activity and its effects on the environment or the
provisions (pursuant to Principle 9) of the decision on this activity should be subject to appropriate supervision.

Principle 11

States should endeavour to conclude bilateral, regional or multiliteral arrangements, as appropriate, so as to provide, on the basis of reciprocity,
notification, exchange of information, and agreed-upon consultation on the potential environmental effects of activities under their control or
jurisdiction which are likely to significantly affect other States or areas beyond national jurisdiction.

Principle 12

When information provided as part of an EIA indicates that the environment within another State is likely to be significantly affected by a
proposed activity, the State in which the activity is being planned should, to the extent possible:

a) notify the potentially affected State of the proposed activity;
b) transmit to the potentially affected State any relevant information from the EIA, the transmission of which is not prohibited by national laws or
regulations; and
c) when it is agreed between the States concerned, enter into timely consultations.

Principle 13

Appropriate measures should be established to ensure implementation of EIA procedures.

Official Note:
In this document an assessment of the impact of a planned activity on the environment is referred to as an environmental impact assessment
(EIA).
Official note:
For instance, this principle may be implemented through a variety of mechanisms, including:

(a) Lists of categories of activities that by their nature are, or are not, likely to have significant effects;
(b) Lists of areas that are of special importance or sensitivity (such as national parks or wetland areas), so that any activity affecting
such areas is likely to have significant effects;
(c) Lists of categories of resources (such as water, tropical rain forests, etc.), or environmental problems (such as increased soil erosion,
desertification, deforestation) which are of special concern, so that any diminution of such resources or exacerbation of such problems
ist likely to be significant";
(d) An initial ,environmental evaluation", a quick and informal assessment of the proposed activity to determine whether its effects are
likely to be significant:
(e) Criteria to guide determinations whether the effects of a proposed activity are likely to be significant.

If a listing system is used, it is recommended that States reserve the discretion to require the preparation of an EIA on an ad hoc basis, to ensure
that they have the flexibility needed to respond to unanticipated cases.

about PENELOPE | partners | library | search | cases
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Rio Declaration on Environment and Development 1992

Rio Declaration on Environment and Development 1992 1

Reproduced in 31 ILM 874 (1992) 2

Preamble 3

The United Nations Conference on Environment and Development, Having met at Rio 4

de Janeiro from 3 to 14 June 1992,

Reaffirming the Declaration of the United Nations Conference on the Human Environ- 5

ment, adopted at Stockholm on 16 June 1972, and seeking to build upon it,

With the goal of establishing a new and equitable global partnership through the creation 6

of new levels of co-operation among States, key sectors of societies and people,

Working towards international agreements which respect the interests of all and protect 7

the integrity of the global environmental and developmental system,

Recognizing the integral and interdependent nature of the Earth, our home, 8

Proclaims that: 9

Principle 1 10

Human beings are at the centre of concerns for sustainable development. They are 11

entitled to a healthy and productive life in harmony with nature.

Principle 2 12

States have, in accordance with the Charter of the United Nations and the principles 13

of international law, the sovereign right to exploit their own resources pursuant to their
own environmental and developmental policies, and the responsibility to ensure that
activities within their jurisdiction or control do not cause damage to the environment of
other States or of areas beyond the limits of national jurisdiction.

Principle 3 14

The right to development must be fulfilled so as to equitable meet developmental and 15

environmental needs of present and future generations.

Principle 4 16

In order to achieve sustainable development, environmental protection shall constitute 17

an integral part of the development process and cannot be considered in isolation from
it.
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Principle 5 18

All States and all people shall cooperate in the essential task of eradicating poverty as 19

an indispensable requirement for sustainable development, in order to decrease the
disparities in standards of living and better meet the needs of the majority of the people
of the world.

Principle 6 20

The special situation and needs of developing countries, particularly the least devel- 21

oped and those most environmentally vulnerable, shall be given special priority. Inter-
national actions in the field of environment and development should also address the
interests and needs of all countries.

Principle 7 22

States shall cooperate in a spirit of global partnership to conserve, protect and restore 23

the health and integrity of the Earth's ecosystem. In view of the different contributions
to global environmental degradation, States have common but differentiated responsi-
bilities.

The developed countries acknowledge the responsibility that they bear in the interna- 24

tional pursuit of sustainable development in view of the pressures their societies place
on the global environment and of the technologies and financial resources they com-
mand.

Principle 8 25

To achieve sustainable development and a higher quality of life for all people, States 26

should reduce and eliminate unsustainable patterns of production and consumption and
promote appropriate demographic policies.

Principle 9 27

States should cooperate to strengthen endogenous capacity-building for sustainable 28

development by improving scientific understanding through exchanges of scientific and
technological knowledge, and by enhancing the development, adaptation, diffusion and
transfer of technologies, including new and innovative technologies.

Principle 10 29

Environmental issues are best handled with the participation of all concerned citizens, 30

at the relevant level. At the national level, each individual shall have appropriate access
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to information concerning the environment that is held by public authorities, including
information on hazardousmaterials and activities in their communities, and the opportu-
nity to participate in decision-making processes. States shall facilitate and encourage
public awareness and participation by making information widely available. Effective
access to judicial and administrative proceedings, including redress and remedy, shall
be provided.

Principle 11 31

States shall enact effective environmental legislation. Environmental standards, man- 32

agement objectives and priorities should reflect the environmental and developmental
context to which they apply. Standards applied by some countries may be inappro-
priate and of unwarranted economic and social cost to other countries, in particular
developing countries.

Principle 12 33

States should cooperate to promote a supportive and open international economic sys- 34

tem that would lead to economic growth and sustainable development in all countries,
to better address the problems of environmental degradation. Trade policy measures
for environmental purposes should not constitute a means of arbitrary or unjustifiable
discrimination or a disguised restriction on international trade. Unilateral actions to deal
with environmental challenges outside the jurisdiction of the importing country should
be avoided. Environmental measures addressing transboundary or global environmen-
tal problems should, as far as possible, be based on an international consensus.

Principle 13 35

States shall develop national law regarding liability and compensation for the victims 36

of pollution and other environmental damage. States shall also cooperate in an ex-
peditious and more determined manner to develop further international law regarding
liability and compensation for adverse effects of environmental damage caused by ac-
tivities within their jurisdiction or control to areas beyond their jurisdiction.

Principle 14 37

States should effectively cooperate to discourage or prevent the relocation and trans- 38

fer to other States of any activities and substances that cause severe environmental
degradation or are found to be harmful to human health.

Principle 15 39

In order to protect the environment, the precautionary approach shall be widely ap- 40
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plied by States according to their capabilities. Where there are threats of serious or
irreversible damage, lack of full scientific certainty shall not be used as a reason for
postponing cost-effective measures to prevent environmental degradation.

Principle 16 41

National authorities should endeavour to promote the internalization of environmental 42

costs and the use of economic instruments, taking into account the approach that the
polluter should, in principle, bear the cost of pollution, with due regard to the public
interest and without distorting international trade and investment.

Principle 17 43

Environmental impact assessment, as a national instrument, shall be undertaken for 44

proposed activities that are likely to have a significant adverse impact on the environ-
ment and are subject to a decision of a competent national authority.

Principle 18 45

States shall immediately notify other States of any natural disasters or other emer- 46

gencies that are likely to produce sudden harmful effects on the environment of those
States.

Every effort shall bemade by the international community to help States so afflicted. 47

Principle 19 48

States shall provide prior and timely notification and relevant information to potentially 49

affected States on activities that may have a significant adverse transboundary en-
vironmental effect and shall consult with those States at an early stage and in good
faith.

Principle 20 50

Women have a vital role in environmental management and development. Their full 51

participation is therefore essential to achieve sustainable development.

Principle 21 52

The creativity, ideals and courage of the youth of the world should be mobilized to forge 53

a global partnership In order to achieve sustainable development and ensure a better
future for all.
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Principle 22 54

Indigenous people and their communities, and other local communities, have a vital 55

role in environmental management and development because of their knowledge and
traditional practices. States should recognize and duly support their identity, culture
and interests and enable their effective participation in the achievement of sustainable
development.

Principle 23 56

The environment and natural resources of people under oppression, domination and 57

occupation shall be protected.

Principle 24 58

Warfare is inherently destructive of sustainable development. States shall therefore 59

respect international law providing protection for the environment in times of armed
conflict and cooperate in its further development, as necessary.

Principle 25 60

Peace, development and environmental protection are interdependent and indivisi- 61

ble.

Principle 26 62

States shall resolve all their environmental disputes peacefully and by appropriate 63

means in accordance with the Charter of the United Nations.

Principle 27 64

States and people shall cooperate in good faith and in a spirit of partnership in the 65

fulfillment of the principles embodied in this Declaration and in the further development
of international law in the field of sustainable development.
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